
CEHTl^ APMINiaTRi^IVE TRIBUNAL, JABALPUR BENCH. JABALPUR

Original Application lfo«116 of 1999

Jabalpur, this the 30th day of January, 2003 ,

HDn'hle Mr,R,K«Upadhyaya, Member(Adranv.)

G.R.Meena, son of Shri Sjj.Meena,
aged about 36 years. Superintendent
of police, Jhabua, Distt, Jhabua(MP) -APPLICANT

(By Advocate- Mr. San jay Ram Tamrakar)

Vfersus

1, Union of India throuc^
the Secretary, Ministry of Hcme
Affairs, Government of India,
worth Block, New Delhi.

2. Director, Sardar Vallabh Bhai Patei,
National Police Academy, harderabad

•) -RESPOlO ENT S

(By Advocate- Mr .b d^asilva)

ORAL ORDER

The present application has been filed seeking

direction to quash the impugned memo dated 19J2.1992

(Annexure Vl5) by which adverse remarks recorded in the

Annual Confidential R^ort of the applicant has been

communicated. The applicant has also assailed the letter

dated 24.4.1998 (Annexure V29|) by which his request for

expunction of the said adverse ronarks has been rejected,

2m It is stated by the applicant that on the basis of

1988 Civil Services Examination conducted by the Union

Piiblic Service Commission, he was sheeted for Indian

police Service. He completed his loundational Course at

Mussorie and rported for further training at Sardar '

Vallabh Bhai Patel National Police Academy, %derabad on

27.12.1990 for 94 weeks' training, which was completed
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on 10 •lO •1992, The applicant was posted as Sub-Divisional

Officer (Police) Lanji, Distxict Balaghat on ll.11 .1992.

Thereafter he was assigned further posting. According to

the applicant, the D^uty Director of basic courses of

Sardar Vallabh Bhai Patei National Police japaderay,

%derabad was very naich prejudiced to the appliflant. It

was in this background that the ̂ plicant received D.O,

letter from Assistant Director of SVP NPa %derabad

dated 19.12.1992 (Annexure V15)and the ̂ plicant

conmunicated adverse remarks in the final Assessment-cura-

Oonfidential R^ort for the year 1990 -91 and 1991-92 to

the following effest:-

"He started of his training in the right spirit but
subsequently involved himself in an incident at
Bombay which indicates that the probationer is of
doubtful integrity and lacks the qualities required
of a public servant, (a detailed r^ort has been
aibmitted to MHA on the incident.) The officer has
no qualms in using his authority for personal and
unscrupulous ends. He is not fit to hold any office
of responsibility and will have to be under cons
tant watch. R^iiTINGs POOR."

"I agree with the assessment. An incident came
to notice where he misused his position and used
d^ious means. Stem disciplinary action against
him was recormended. The matter is pendina with
the MHA."

The applicant paeferred a representation for ex-

punction of the adverse remarks, which has been rejected

by inpugned letter dated 24.4.1998 (Annexure A/27). It is

pointed out by the learned counsel of the applicant thst

the adverse remarks are based on the incidence at Bombay

for which s^arate proceedings were initiated against the

applicant. The ̂ plicant v/as issued a charge sheet dated

21.3.1994 (Annexure A/20). The learned counsel for the

^plicant invited attention to the reply filed on behalf

of the respondents on 5.08.2002 with the report of

Enquiry Officer,in their d^artmental proceedings has been

filed where the Eiquiry Officer has hdld that the charges

against the applicant were not proved. The learned counsel

CJontd. ..p/3.
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the te^ena«te etatea that thie

tl7rT''^ '^i«=iplinary Authority, m view ofthe fapt that basis for i

ionger survive, the adverse ra™=r,
It . .V, ®^ungea.s, therefore, ordered that the adverse r aparv •
A C R f^r^ emarics m the. .R. for the year 1990-91 and 1991-92 at, ̂

^2 as comnunicated
by letter dated 19.12 Iqqo:Ly.l2.l992 (Anne^re Vl5) be expunged
from the aCR of the applicant Thi oPPJ-icant. This exercise should be
completed within a period of fhrc>

boiefit If """ths and oonsequeutialWfit ff any, ahouid he gr.t^a withi. the s.e period,
is olari.isd that the fetter =^ohi.ated the refection

f^reseht«:ion of the ap^f icnnt against the adverse
oanmunioatioh of the adverse renarvs as to
,  . '^waijcs as comnuniCated to

hy letter dated 24.4 Iqqo /*
^ ^ ̂Annexure a/25) will automatically stands quashed.

In view of the dira3fi^«^^^«=tions given in the pcecedinrr
paragraph, this 0.a is alio ̂  •

costs. to

C ih cUn /"OA

-K .Ujp adhyaya)
Menber (Admnv.)
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